
I:ENTRAL ADUINI STR.ATIVE

RA No.81 /2OO4

New Delhi, thrs the

Hon'brje .Shr-i S,

TRIBIJNAL. PRINI]IPAL BENCH

rn OA No,1O79l 2003

8th day of March, ?OO4

K. Naik, Memkrer(A)

App I i cant

!

Khazan Singh
(Shri B.S. Mainee, Advocate)

ve rstt$

l,nron of India and other.s Respondents

ORDER( in circulation)
Review is sought of the order dated lE.O1.ZOO4 in OA

No.lO79/2OO3 on t.he ground that there is a serious e!-rer cJn

t'he face of t-he -iudgement becar,tse of the false st.atement of
respondents' corlnsel w-ith regard to payment of interest. on the

GPF amor.rnt. dr.re to the aFlpiicant, According to t.he aErF)licant,

he shor.rld have kreen paid'interest on GpF amount of Fls.6E,26B/-

pairj to him after a iapse of 1 l years and that when he went to
Lo Lhe Northern Rai I way Hqr-s . of f i ce to conf i rm Lhe

correctness of t_.he st-atement made kry re,spondents, counsel he

wa*s informed that the said amor.rnt of GPF inclrrcled interest
only upto.-inne, 1998. rn view of this, the order needs to be

reviewed. I am not inclined to agree with this contention tn

view of t.he fact that. the appiicant ha-.r not come with any

ietter issr,red by any authority of the Rai lway Administration
to thi-s effect, That apart, r have no raason not to agree

wit'h the statement made by respondents' counseJ acrosa the har

at t-he t'ime of hearing of the oA a-q the -qame wars made by him

on instrrtctions received from respondents, In view of this
position, ',o review is warrant.ed and the RA is accordingly
rejected.

(s. aik)
Memhrer( A )
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